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GilNTRAL /iJMINISrRAnViS I.^ISUNM^, ALL/u:.\BAD 

LU C K N U i C I R C U i r  Bi2NCH

Registration  O .A . N o .56 of 19 90 .(L)

Vinay Kumar Gupta .........  Applicant

Versus

Union of In d ia  Sc O t h e r s . , . . .  Respondents

H on .M r.Justice  K .Nath , V .C ,

Hon.Mr. K .O b a w a ^  Member ( .0

(By Hjn.Mr .Ju stice  K.Math, V .C .)

Case called . No one is  present for the 

applicant. Dr. Dinesh Chandra has ;.ade cip-jear^nce 

On behalf of the respondents and says that the 

applicant was appointed as in  an entirely

provisional capacity in place o f  i.ishra who

was involved in a crimin?l case for which rsason 

the latters services ha^i^ cjme to an end. He
✓*

says that a .K .  Mishra 'as acquitced on 1 2 .5 .8 9  by 

the Criminal Cxirt and in  consaquenca t; ::r3of hs vas 

allowed to return to his post ’vhich he j:>ined on 

1 7 .2 .9 0 .  The learned counsel for ths raspondsnts 

says that h is  Counter A ffid av it  is rsady but hss not 

yet oeen signed. He showed an attested co->y of i ’. 0 

Charge report, which he carried vfith hir., o2 

A./C.Mishra assuming charge on 1 7 .2 .9 0  (J'll). -'e do

not think it  necessary to v/ait fpr the regular 

Counter A ffid a v it ; \te have taken the photo copy of 

the Charge report on record.

2 . The facts of the case ,as stated in  the
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Original Application^ contained the ac3niission that 

the applicant was appointed in  the vacancy caused 

by the cessation of the employment of A .K . Mishra 

on account of h is  involvement in  a murder case.

It  is also admitted that A .K , Mishra was acquitted.
«
(A

The Only fact to decide whether A .K . Mishra 

has joined the service or not after h is  acquittal.

In  view of the attested copy of the Charge report 

we accept the statement of Dr. Dinesh Chandra that 

A .K . Mishra has rejoined the post on 1 7 .2 .9 0 .  There 

is no question therefoi^e to interfere with the 

order dated 1 3 ,2 ,9 0  vjhereby . services \;ere 

terminated. The petition  is  dismissed.

Member (A) V ice  Chairman

Jated the 10th December, 1990. 
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